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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.
O.A. NO. 582 OF 2024

IN THE MATTER OF:

RAKESH KUMAR ... APPLICANT
VERSUS
THE UNION OF INDIA & ORS. ... RESPONDENTS
N.D.O.H.: 17.02.2025
INDEX
SL.NO. PARTICULARS PAGES

1. Reply on behalf of respondent No.26
alongwith supporting affidavit.

2. List of documents with documents.
3. Vakalatnama.

4. Proof of service.

DELHI.
DATED: v

RANDHIR KUMAR & SURENDER SONI

ADVOCATES
COUNSELS FOR RESPONDENT NO.26
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, NAL GREEN TRIBy
THE HON’BLE NATIO Na
BEFORE 1 INCIPAL BENCH, NEW DELHL. .

O.A.NO._____OF 2024

IN THE MATTER OF:

RAKESH KUMAR APPLICANT

VERSUS
THE UNION OF INDIA & ORS. ... RESPONDENTS
REPLY ON BEHALF OF THE RESPONDENT NO.26

PRELIMINARY OBJECTIONS:

1. That the present application filed by the applicant is
not maintainable and liable to be dismissed against
the answering respondent as the same is nothing
but an abuse ofi the process of law and has been
filed by the appellant with illegal and malafide
intention with a view to extort money by illegal

means from the answering respondent.

2. That the present application fileg by the applicant is

not maintainable and Jiapje to be dismissed as the
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same is without any merits against the answering

respondent.

That the present application is not maintainable and
liable to be dismissed as the applicant has not come
before this Hon’ble Court with clean hands and have
concealed the material and vital facts from this
Hon’ble Court thereby attempted to misguide and
mislead the Hon'ble Court. Whereas the fact
remains that the answering respondent has not
violated any law of the Air (Prevention and Control

of Pollution Act, 1981) and Environment Protection

Law.

That the applicant has not filed or placed on record

a single document or any material evidence in

support of the allegations against the answering

respondent and to show that the answering

respondent has committed any breach of law.
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However, no relief is prayed for in the present

application against the answering respondent.

That it is pertinent to mention here that the
answering respondent is a small industry of
manufacturing juice and beverage by following all
rules and regulations issued by the State Pollution
Control Board Haryana. The answering respondent
has limited work of four months in a year during
summer season and the remaining eight months the
work of the answering respondent remains closed.

There are about 9 employees employed with the

answering respondent.

That in summer season juices and beverages are
manufactured through green and clean energy by
the respondent i.e. by using electricity, biogas and
CNG which do not cause any pollution. Therefore,

the answering respondent hasg Not  violated any

provisions of law or rules and Fégulations issued by
the concerned authority

as  well gas State
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Government to control the pollution. Thus, the

present application deserves to be dismissed.

That neither any survey nor any inspection has ever
been conducted at the premises of the answering
respondent by any authority regarding violation of
pollution norms nor the concerned authority has
ever issued any show cause notice to the answering
respondent in respect of the subject matter of the
present application. No samples have ever been
taken by any authority including the applicant to
prove that the answering respondent is causing
pollution. It is pertinent to mention here that
Section 26 of the Air (Prevention and Control of
Pollution) Act, 1981 states regarding power to take
samples of air or emission and procedure to be
followed in connection therewith. As per Section 28
of the said Act, the samples are required to be sent
to the State Air Laboratories for analysis or tests,

but in the present case, the said process has not



10.

297 4

been followed, therefore, the present application :

liable to be dismissed.

The present application is based on false, frivolous
and baseless facts which have no iota of truth angd

the same is liable to be dismissed at the threshold.

That the present application does not disclose as to

what manner and through which equipments/fuels
etc. the answering respondent is emitting pollution.
Therefore, the Présent application is liable to be

dismissed against the answering respondent.

That the present application filed by the applicant is

and against the answering respondent.

REPLY ON MERITS:

1

That para No.1 of the application is denied for

want of knowledge,
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That para No.2 of the application needs no reply

being matter of record.

That para No.3 of the application needs no reply

being matter of record.

That para No.4 of the application needs no reply

being matter of record.

That para No.5 of the application needs no reply

being matter of record.

That para No.6 of the application needs no reply

being matter of record.

That para No.7 of the application needs no reply

being matter of record.

That in reply to para No.8 of the application, it is
submitted that the present application is based
on false, frivolous, baseless and concocted facts
and the answering respondent has nothing to do

with the allegations made in the present
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application because the answering defendant hag

not done any of causing or emitting any pollution,

of the application is wrong, false

That para No.9
and denied. It is submitted that the present

application is filed by the applicant in order to
harass the answering respondent in a false
litigation. The answering respondent is being
dragged into this false litigation without any
involvement and no documentary proof to prdve

the indulgence of the answering respondent in

the present matter is put On record.

That para No.10 of the application is wrong, false

and denied. It is submitted that the answering

respondent has limited work only for four months

of summer season in a year and for rest of the

period the work of the answering respondent
remains closed. Therefore, the allegations made

in the para under reply are false, baseless and

concocted.
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11. That para No.11 of the application is wrong, false

and denied. As the Present application is based
on false, frivolous and concocted facts, therefore

NO orders are required to be passed against the

answering respondent.

REPLY TO BRIEF FACTS:
S=rLY 1V BRIEF FACTS:

1

That para No.1 of the application needs no reply.

However, the applicant s put to strict proof thereof.

That para No.2 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That para No.3 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That para No.4 of the application néeds no reply.
Regarding the facts relating to the law laid down by

the Hon’ble Apex Court are matters of record.
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That para No.5 of the application needs no reply.
Regarding the facts relating to the orders passed by

the Hon'ble Commission are matters of record.

That para No.6 of the application needs no reply.
Regarding the facts relating to the orders passed by

the Hon’'ble Commission or Tribunal are matters of

record.

That para No.7 of the application needs no reply.
Regarding the facts relating to the orders passed by

the Hon’ble Tribunal are matters of record.

That para No.8 of the application needs no reply.
However, the applicant is put to strict proof thereof.
That para No.9 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That para No.10 of the application needs no reply.

However, the applicant is put to strict proof thereof.
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That para No.11 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That para No.12 of the application needs no reply.

However, the applicant is put to strict proof thereof.

That in reply to para No.13 of the application, it is
submitted that the answering respondent s
following the orders passed by the Hon’ble Courts

and Tribunals in running his business.

That in reply to para No.14 of the application, it is
submitted that the answering respondent s
following the orders passed by the Hon’ble Courts
and Tribunals in running his business. However, the
work of the answering respondent remains closed in
winter season and the answering respondent runs
its business activities only for four months of

summer season.
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That para No.15 of the application needs no reply,
Regarding the facts relating to the orders passed by

the Hon’ble Apex Court are matters of record.

That para No.16 of the application needs no reply.
Regarding the facts relating to the orders passed by
the Hon'ble Apex Court are matters of record.
However, it is submitted that the business of the
answering respondent runs only four months of
summer seasons by following all rules and
regulations/guidelines issued by the concerned
authorities and complying with the orders of the

Hon’ble Apex Court and Tribunals.

REPLY TO GROUNDS:
That this ground needs no reply. However, the

application is put to strict proof thereof.

That this ground relates tO the concerned

Authorities, therefore, needs no reply.
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That this ground needs no reply as the same relates
to respondent No.5. However, the application is put

to strict proof thereof.

That this ground needs no reply as the same relates
to respondent No.5. However, the application is put

to strict proof thereof.

That this ground needs no reply. Regarding the
facts relating to the orders passed by the Hon'ble

Tribunal, the same are matters of record.

That this ground needs no reply. Regarding the
facts relating to the orders passed by the Hon’ble

Tribunal, the same are matters of record.

That in reply to this ground it is submitted that the
answering respondent is following all rules and
regulations issued by the Hon’ble Tribunal and the
State Pollution Control Board as well as Central

Pollution Control Board and other concerned
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authorities, in running its business as submitted i,
foregoing paras of the reply. Therefore, no
orders/directions are required to be passed against

the answering respondent.

That this ground needs no reply. However, the

applicant is put to strict proof thereof.

That this ground needs no reply. Regarding the
facts relating to the orders/law passed and laid

down by the Hon'ble Apex Court, the same are

matters of record.

That this ground needs no reply. Regarding the

facts relating to the orders/law passed and laid

down by the Hon’ble Apex Court, the same are

matters of record.

That this ground needs no reply. However, the

applicant is put to strict proof thereof.
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Para regarding jurisdiction, it is submitted that the
Hon’ble Court has no jurisdiction to try, decide and
entertain the present petition as business/work place of

the answering respondent is located in Hissar, Haryana.

Para regarding limitation and cause of action, it is
submitted that no cause of action ever arose in favour of
the applicant and against the answering respondent and

the present application is barred by law of limitation.

The prayer clause of the application is wrong, false and
denied. It is submitted that in view of the above
submissions, the applicant is not entitled to any relief as

alleged in the petition against the answering respondent.

In view of the facts set out herein above, and the
submissions made herein above, the applicant is not
entitled to any relief as alleged against the answering
respondent. It is most respectfully prayed that this

Hon’ble Court be pleased to dismiss the present
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¢ against the answering

application with exemplary €0

respondent. ) OW&*
RESPONDENT NO.26
DELHI.
DATED: THROUGH‘ e
Wv.n
RANDHIR KUMAR & SURENDER SONI
ADVOCATES
COUNSELS FOR RESPONDENT NO.26
VERIFICATION:

Verified at Hissar on this day of January, 2025

that the contents of the reply to the application are true
and correct to my knowledge and those of paras No.1 to
10 of the preliminary objections are based upon legal
information received and believed to be true. Last Para is

prayer to this Hon’ble Court.

s oWt ‘-,\C‘.

Aue

ncare P

gor FTAN veal 1 Y
®/\Q[‘ ‘:)\‘,QC“‘Y‘

RESPONDENT NO.26

e o E—
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BEFORE THE HON'BLE NATIONAL

GREEN TRIBUNAL
PRINCIPAL BENCH, NE

W DELHI.

O.A. NO. OF 2024
IN THE MATTER OF:

RAKEASH KUMAR APPLICANT

VERSUS

THE UNION OF INDIA & ORS. RESPONDENTS

AFFIDAVIT
I, Modit Gupta S/o Rajesh Kumar Gupta, authorized
signatory of M/s FTHN Healthcare Products Pvt. Ltd., Plot
No.53, Sector 27-28, Industrial Area, Hisar Haryana, do

hereby solemnly affirm and declare as under:-

1. That I am the authorized signatory respondent

No.26 in the above noted application and am well
conversant with the facts of the case and as such

competent to swear this affidavit.

1 C) 2 That the accompanying reply to the application has
| 2 //jﬁf_;.if’— been drafted by counsel for the respondent No.26

under its instructions and the contents thereof have
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been read over and explained to me in Vernacyjy,
and after understanding the contents of the same, 1
state that the same are trué and correct to my
knowledge derived from the records. The contents
of the accompanying reply to the application may be
read as part and parcel of this affidavit and the

same are not being repeated herein for the sake of

brevity.
WM od* T
DEPONENT
VERIFICATION:-
Verified at Hissar on this day of January, 2025

that the contents of the above affidavit are true and
“correct to my knowledge, no part of it is false and
; 7 jﬁ’idhing material has been concealed therefrom.

A )’4,/}] T Y
/ k\\ a v

‘ S ~~““J““Wlﬁx' DEPONENT
S 2 s
'QJ v JQAmmMVVWw*
e @
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

O.A. NO. OF 2024
IN THE MATTER OF:

RAKESH KUMAR APPLICANT

VERSUS

THE UNION OF INDIA & ORS. RESPONDENTS

N.D.O.H.: 17.02.2025
LIST OF DOCUMENTS

1. Authorization letter made by the respondent company in

favor of the respondent.
2. Copy of Aadhar Card

3. Copy of Udyam Registration Certificate.

4. Certificate of Incorporation

DELHI.

DATED: THROUGH

VA
RANDH‘l/R KUMAR & SUREN %om

ADVOCATES
COUNSELS FOR RESPONDENT NO.26




FTHN Healthcare Products Pvt Ltd |

To whom it may concern:

Today on dated: 3 of January, 2025, at 10:30 a.m.
Board of Directors meeting has been held in which
Board of Directors appointed to Mr. Modit Gupta S/o
Rajesh Kumar Gupta as Authorized Signatory of
FTHN Healthcare Products Pvt. Ltd. to file
Vakalatnama, Reply, Affidavit of Evidence along with
all other Legal Work in the Legal case titled as
Rakesh Kumar Versus Union Of India & ors. on
behalf of Company i.e. FTHN Healthcare Products

Pvt. Ltd.

Managing Director,

For F THNW groducts Pyt Ltd
S ) )
/ A /\/"} '

(4% .
Director

CIN: U15100HR2019PTC084267
GST: 06AADCF9552G1ZJ

O +917206817705
B3 info@fthnhealthcareproducts.com
@ www fthnhealthcareproducts.com
Q@ Plot no 53, Sector 27-28, Hisar
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sy Rftise qpart wfta o i
Unlque tdentification Authority of India F"\uﬂ

Hell. SaRT AT FHT qSE, 277, TR
911, W, Ry pieanar 125001
8 Addiess: C/O' Rajosh Kumar Gupta, 277

Sector 911, Hisar Hisai Haryana, 1260

08720;

Print Date: 01

= 1947 <] belp@uidal.gov.in @ www.uldalgowin

For FTHN Healthcare Products Pyt. Lid i
(M s ol {

Duiector .
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Qur small hands to
Make you LARGE

UDYAM.1y R-(l()-(1002206

FruN IIF,AIII'II(.'ARI", PRODUCTS PRIVATE LIMITED

MICRO
(MICRO During Previous Financial Year )

MANUFACTURING
SOCIAL CATEGORY o -
ENTREPRENEUR GENERAL
T wr—
NAME OF UNprs) " U Audhaar y

—
Temorangun,

1

HRO6BOVOSRY)

Uni(s) Name
FTHN HEALTIICARE PRODUCT

é'ﬁizi\'[(ifé'iilv‘lffﬁ)‘“\" o
FIUDaor Block No. PLOTNO 53 [Name of Premisess Buildiny, 'SECTOR 2725
Village/Town [HISAR Block [HISAR
OFFICAL ADDRESS or EN'I‘ERPRISE Rondlsrruel/Lum SECTOR 27.13 | City illlSAR
State [MARYANA Distrieg | HISAR , Pin 125044
Mabile f 7206817705 ' Email; I [lhnhunlthcureprndu;;@;mnil.cum -
___\_\\_\\
DATE Qf lNCORPORATlON / 2011212019
RECISTRATION OoF ENTERPR[SE
DATE Qf COMMENCEMENT or
PRODUCTION/BUSINg 58 020412020
SNo. NIC 2 Digt NIC 4 Digie ‘ NIC 5 Digir
NATIONAL INDUSTRY 2l NC2Dig i i
CLASSIFICATION CUDE(S) 1 10 - Manutuctyre of 11030 - Prucvsslng and
fo0d products

Preserving | 10304 . Manufactyye
| their COncentrates,

| Acti ty
of fruit or vegetable juices and | Mlnuf‘rluring‘
of fruit ang vegetables Squashes apg Powder
DATE OF UDYam REGlSTRATlON
"I ase of gradyay,

o (upw urdin-wnu) of statyy
26.06.2020 Isued

-\
02/11/2029

of an terprise, (he benefit of the (
by the Mo MSpy.

SOvernment Schemes wigy be
Disclaimer Ty computer

availed as pe
For any assistance,

t the Provisions of Notification No. 8.0, 2119(E) dated
Eenerated stutement, g SEnature requiyeg. Printed fion, iy,
You may contact:

'miy.muc-_.;nh.uu\u Rovay

& Date ut'pluumg:- 14072021
L. District Industries Centre;

HISAR ( HARYANA )
2. MSME-p). RARNAL (A Ry

ANA )

BNpiong VOv.n

~ Ministry of

MSME

1/3
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Print . Udyam Registration Certificate

AR A
S —c
——e——

e e R
HEW . 710 U w2
WCRO, S8ALL & MEOUM ENTERPTISE S

1R=06-0002206
Type of Enterprise MICRO

Major Activity Manufacturing

Type of Organisation Private Limited Company PRODUE L THCARE
pany > Cnte 9 o ‘ o
Name of Enterprise. o OBUCTS PRIVATE LiMITED
- M'S FTHN HEALTHCARE
Owne 3 . j
ner Name PRODUCTS PRIVATE LIMITED SAN] SARCESa52G
Do you have GSTIN No

Mobile No. 7206817705

Email 1d l‘lhnhcahhcnrcprnduuls(a’gmail.cnm

Social Category General
Gender Male Specially Abled(DIVYANG) No

Date of Incorporation 20/12/2019 Date of Commencement of

Production/Business 02/04/2020

Bank Details
Bank Name IFS Code Bank Account Number
PUNJAB NATIONAL BANK PUNB0200200 2002002100061246
Employment Details
Male Female Other Total
1 0 0 1
Investment in Plant and Machinery OR Equipment (in Rs.)
1 T Exclusion of cost of Pollution | A | 1 [
Financial Enterprise | Written Down | Control, Net _lnvcstmcm m.l’lnm and Total Export Net \ IsITR | ITR
S.No. B i | i ’ Machinery OR Equipment{(A)- |Turnover | Turnover Turnover . » }
Year | Type Value (WDV) | Research & Development B)| 1Ay ®) 1(A)=(B)| Filled? LT)pe
| l { 1 |and Industrial Safety Devicesjl (B) | | |
I 201920 Micro [0.00 Aﬁ)’f)o* - oo oo o:00 1.00 Yes  [TR -
L L | | | | 3.5.6
2 2018-19 Micro  [0.00 [0.00 [0.00 ||0.00 l[o.00 [0.00 No  [NA
Unit(s) Details
SN Unit Name Flat Building Village/Town  Block Road | City Pin State District ‘
1 e HEALTHCARE FRODUCTS ERIVATE GO SECTORIT - sar ‘ HISAR  HISAR 125044 HARYANA HISAR

Official address of Enterprise

[FlatDoor/Block No. [PLOT NO 53 [Name of Premises/ Building [SECTOR 27-28

Village/Town THISAR "~ [Block T S —
"RoadStreet/Lane ©SECTOR27-18 ey "‘“”““ﬁirs;.; [ T
[State ~ [HARYANA |Distriec %lm‘,\?{fﬁ.ﬁ 125044 '

"Mobile (7200817705 o [Ema: '-"m'A—__‘v|}T|{[\FJ|}'E$E¢;@EM.Mu.com

National Industry Classification Code(S)

SNo. Nie2Digit  NiedDigh C Niesoige
s

i Activity

‘(IU - Manufacture of food [ 10416- Pr()ccss}ng and prcscr\)ing of fruit
| products and vegetables

i —- — : ]
10304 - Manufacture of fruit or vepetable iuice i I .
getable juices and their concentrates, \ '
Isquashes and powder ! lManuh\\ﬂmH&!

Are you interested to get registered on Government e-Market (GeM) Portal No

Are you interested to get registered on TReDS Portals(one or more) No

District Industries Centre

HISAR ( HARYANA)
MSME-D]

KARNAL ( HARYANA )

. 2/3
https :Iludyamregist!ation.gov‘in/PnmApplucallon.aspx?tudrn=p4WHLYMEzNK3Gng920kpg==
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Q()\'I‘IRNM ENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Repistration Centre

Certificate of Incorporation

n .

Pursuant o sub-secuon (2) of section 7 and sub-section (1) ol section & of the Companies Act, 2015 (15 of 2013) and

rule TN of the Companies (Incorporation) Rules, 2014

hereby certity that FTHN HEAT THCARIE PRODUCTS PRIVATE LIMITED is incorporated on this Twentieth dzy
of December Two thousand nineteen under the Companies Act, 2013 (18 of 2013) and that the company is limited by
shares

[he Corporate ldentity Number of the company 1s U5 T00HR2019PTC084267.
The Permanent Account Number (PAN) of the company 1s AADCF9552G

The Tax Deduction and Collection Account Number (TAN) of the company is RTKFO01881F

ac

Given under mv hand at Manesar this Twentieth day of December Two thousand nineteen .

Digital Signature Ceruficate

Mr MANGAL RAM MEENA

Deputy Registrar Of Compan:es

IFor and on behalt of the Jurisdictional Registrar of Compantes

Registrar of Compantes

Central Registration Centre

Disclaimer: This certificate only evidences incorporation of the company on the basis of documents and declarations
of the applicant(s) This certificate is neither a license nor permission to conduct business or solicit deposits or funds
from public. Permission of sector regulator is nccessary wherever required. Registration status and other detatls of the

company can be verified on wwwanca.gov.in

Mailing Address as per record available i Registrar of Companies office:
FLHN HEALTHCARE PRODUCTS PRIVATE LIMITED
PLOT NGO 1121 SECTOR 40, GURGAON, Gurgaon, Haryana, India, J g

1220073

¥ sued by the Income Tax Department




VAKALAT — NAMA

In The Court of Hon'ble Mnlf am? »Q&(ﬁm _b@w_mﬂ J__gy,'nufg 9,0 Eﬁmd_,._f@ai Dofbu
»\“@.m Kuwar V/s ' y ..

Know All to whom these present shall income that 1/We Had,fl' ﬁ(up}ﬂ S/Q@Od@h s

uphe A Sy of ED Hlte Disducts \£) 2d ot Pina. 53, =28, Mz (ty/

Do here appoint

Surender Soni & Randhir Kumar,
Advocates,
En No. D- 1809/2001, D-3227/2011
Ch. No. 276, Old Block- IInd, Delhi High Court, New-Delhi
(M.) 98184-03688, 91234-16910
Email: soni.surenderkl13@gmail.com

[Here in after called the advocate) to be my/our Advocate in the noted case and authorize
him:- to act appear and plead in the above noted case in this court or in any other Court or
tribunal in which the same may be tried or heard and also in the appellate Courts.

To Sign, file and present pleading, replications, appeals, cross objection or petitions or
executions revision restoration withdrawals compromise or other petitions replies,
objections or affidavits or other documents as may be deeded necessary proper for the
prosecution of the said case in all stages.

To file and take back documents.

To Withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case.

To take oul exccution processing.

4 To appoint any other Legal Prectitioner authorizing him to exercise the power and
authorities hereby conferred upon the advocate whenever he may think fit do and to sign

the power of attorney on out behalf.

And 1/We the undersigned do hereby agree to ratify and confirm acts done by the Advocate
or his substitute in the matter as my/our own act as it is done by me/us to all intents and
purpose

And 1/We the undertaken that 1/We or my/our duly authorized agent would appear in
Court on all hearing and will inform the advocate for appearance. When the case is called.

And I/Wc the undersigned to hereby agree not to hold the advocate or his substitute
responsible for result of aid case in consequence of his absence from the Court when the
said case is called up for hearing or for any negligence of said advocate or his substitute

And I/We undersignd to hereby agree that in the event of the whole or one part of the fees
ugrccd by me/us to he paid to the Advocate remaining unpaid. He shall be entitled t’)
withdraw from the prosecution ol the said case until the same is pad-up. 1f ¢

allowed lor an adjournament the Advocate would be entitled (o the same
St )

any costs are

In the witness where of 1/We do h;:jby sct myfour hands to these presents of which hav
) > > ave

been understood by me/us this j*‘_()r ETWU/ V9 <

Pr \‘\l:‘.s PV. “—ld

For FTHN Healthcare :
\\ '\ [ .!‘44

).~

Client Diector





{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }

